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- take place. Subsequently» by our order

CENTRAL ADMIN ISTRATIVE TRIBUNAL

CH

CALCUTTA BEN

No.J.A.499 of 1996

Dateg of Order ¢ 25.4.1997

Present : Hon'ble Dr.B.C.3armas Admin
|

istrative Maember.

Hon'ble Mr.D.Putkayasthas Judicial Member.

ATUL KRISHNA MONDAL
Vs .
UNION OF INDIA & ORS.
(SeERAILUAY)
For the applicant 3 None For the Respondents: None
ORDER

This matter has been;listed today for orders. The

background of this matter ie as follous 3

In our order dated 19.4.1996» we expressed our

ick

airprise. .. and annoyance for the/listing of this 0,R.»

ignoring the earlier filed cases. It uTs also ordered by

ug that the matter may be lboked into jy the Registry.

Although no specif ic order was givens

was for thcoming from the Registrys uhiJh unfortunately did not

we directed the Joint Registrars who wa

current chargs of Ragistrar?of this Ben

8 expected soms reply

dated 16.7.1996+
s Bmlso holding the

chs to investigate into

the matter» fix responsibility and to obtain an explanation

from the pesrson or persons con?arnod ag to wvhy this application
I .

!

wag listed quickly in the cause list pa

such permission was given by us in this regard. Subsequentlys

@ report was submitted on 17.1.1997» wh

rticularly when no

ich ue have psrused,

The ld.Joint Registrar has fixed respolsibility on Shri P.K.

Chatterjees S5,0./ hcharge of Judicial

stated that the action taken by Shri Ch
belief that the ld.coaunsel would taks 1

'a

subsequently.

ection» but has

@tterjees was on bonafide

save of the court

(X 2/-
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: N 3. Since this is| the first instance of dereliction of dutys
we direct the Reg istry to issue|a note of warning to Shri P.IK.
- : - |
Chattesrjes. | ]
4, A complisnce report sholld be submitted to us within |
15 days 'by Dy.Rag_istrar (Jud.}). ‘ l
; |
! r
(D.Purkayastha) . (B.C.Sarma) ) !
Jud icial Member . Administrative Member ; ‘
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